I¥ THE CENTRAL ADMIJISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.N0,831/96 Date of Order:

BETWEEN 3

M.Shivanand

AND

1, Officer, Pension payment
Office, C.C.D.A(P), Union
of India, Allahabad,

2., The Officer, Signals Recordsg,
Signal Abhilekh Karyalaya,
Post Bag No-~5, Jabalpur (MP),

- -

5.9.,96

.+ Applicant,

.. Respondents,

Counsel for the Applicent .. Mr. P.3lChakravarthy
Counselunfor the Respondents .. Mr,V.R¢jeswara Rao,
CORAM ;

HOW'BIL Mr,JUSTICE B.C, SAKSENA : VICE CHAIRMAN
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X Cral order &s per Hon'ble Mr,Justice 2,C.3aksena:Vice Chairmeny

'&Mga
¥hen the case was calledout none p@eiﬁft for
‘ o
applicent,. Heard Mr,V.Bajeswars Rao, learned stand

counsel for the respondents,

2o The applicant in this O0A secks a Jircciion i«
to the réspenfents to pay the medical pension to th
aﬁd for quashing of order dated 28.8,95, He has al
for the arrears relating to disability/medical pahs

the drte of retirvement to till date i.e. dt. 1511.9

3, The respondents in their counter affidavit h
an objection with regard tc the maintainability of
Their plea i3 that the applicant was enrolled in th

on 39.2.79 and was discharged from service on 31,10,
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is further pleaded that in view of provisions Secticn 2 &

of AT Act since the applicent as a member of the Army his

grievance did not fall with the pérview of the jurisdiction

of -the Tribunal, Section 2A of the AT Act reads as [follows :-

"The Provisions of this Act not to epply to cerytain

persons LI I B RN I B B
The Provisions of this Act shall not apply to

(a) any member of the Naval, Militery, or Air|Forces
. or to any other Army forces of Union®,
4, The learned counsel £or the respondents further gited

a decision of the Calcutta Bench reported in 1992 (p0) ATC 63,

S;,AL,-;\],;SH:‘H ds‘ Nﬁn\"d%«

THe said decision clearly supports the jurisdiction bf this

Tribunal, The OA is eccordingly dismissed as | bein

mnaintaineble before this Tribunsal,

( B.C.SAKAE
Vice-Chailr
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Dated : 5th Aeptember, 1986 TﬂqueeﬁSW“” :

(Dictated in Open Court)
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0A,.531/96,
Cepy te:-
1. Officer, pPemsien Payment Office, C.C.D.A.(P),
Unien of Inéia, Allahabad. : _
2. The Officer, Signals Recerds, Sigmal Abhibekh KRaryalaya
Pest Bag Ne.5, Jabalpur (MP) .
3., Ore cepy te Sri. P.S.Chakravarthy, advecate, CAT, Hyd,
4., One cepy te Sri. V.Rajegwara Rae, Addl. CGSC, CAT, Hyd.
5, One cepy te Library, CAT, Hyd.
6. Ore spare COpY.
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